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ORDERS OF THE TRIBUNAL 

Heard Mr.B.N.Nayak, learned counsel 

appearing for the Applicaflt. It is a fact 

that the Applicant has rresented against 

his transfer order only on 28.02.2003. I 

this view of the matter, the Applicant has not 

exhausted all the renedies available to him. 

He may appraach this Tribunal after the 

r en cdi es available to him are exhausted, 
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ORDERS OF THE TRIBUNAL 

We have also heard L'ir.5.3.Jena, learned 

Adc91. Stan 	Counsel on whcn a copy of this 

Original Application has been served, ith 

the above observations, this Original 

Application is disposed of. 

Send copies of this order to the 

counsels appearing for both the parties. 


